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in your hands and the Business Advisory 
Committee of the House. At the appropriate 
stage this matter may be fixed for discussion 
and we welcoma such a discussion. Mr. 
Advani... 

MR     DEPUTY CHAIRMAN   :   Mr. 
Goray, you give notice. 

SHRI N. G.   GORAY : 1 have   already 
given notice. 

 
SHRI ANNASAHEB P. SHINDE : Mr. 

Advani said that this is an anti-farmer policy 
of the Government. I do appreciate the 
statement of the lion. Member. He always 
over-politicalises... (Interruptions). In the 
country there is need today... 

 
SHRI ANNASHEB P. SHINDE : Even 

Mr. Advani will agree with me that there is 
need to arrest the price rise to maintain 
stability. Otherwise, the entire country's 
economy including that of the farmers will 
be jeopardised. ((Interruptions). After all, 
procurement takes place of less than 20 to 25 
per cent of the total production available. In 
the case of Punjab and Har-yana, the 
purchases are larger. In the rest of the 
country, the farmers are free to sell the 
produce after giving the levy, etc. 

As far as the levy is concerned, Mr. 
Bhupesh Gupta made a statement that there 
is no levy. Some of the State Governments 
want to impose a graded levy, for instance, 
the U.P. Government wants to impose a 
graded levy on the farmers. We would like 
to support any State Government which 
would come forward for a graded levy. 

(Interruptions) 

MR. DEPUTY CHAIRMAN : Mr. 
Ranbir Singh and Mr. Kalp Nath, please 
take your seats. 

SHRI ANNASAHEB P. SHINDE :   So 
far as Punjab, Haryana and U.P. are con-
cerned, there is provision in the statement 
that I have made for additional bonus. We 
propose to work out a scheme which would 
be acceptable to the farmers. I think the 
misunderstanding which is there in the 
minds of the hon. Members can be removed. 

MR. DEPUTY CHAIRMAN : The 
House   stands   adjourned   till   2.15   P.M. 

The House then adjourned for 
lunch at twentyfour minutes past 
one of the clock. 

The House reassembled after lunch at 
eighteen minutes past two of the clock Mr. 
Deputy Chairman in the Chair. 

V 
THE APPROPRIATION   BILL,   1975 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
PRANAB MUKHERJEE-) : Mr. Deputy   
Chairman, Sir,   I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1974-
75, as passed by the Lok Sabha, be taken 
into consideration." 

Sir, the Bill arises out of the supple-
mentary demands for grants of Rs. 1245-25 
cro res voted by the Lok Sabha on the 20th 
March 1975 and expenditure of Rs. 516-19 
crores charged from the Consolidated Fund 
of India. The supplementary demands for 
grants were laid before the House on the 
17th March 1975. As full explanation for the 
requirements has been given therein. I would 
not burden the House with the details 
thereof. The overall position for the year 
1974-75 has been given in the revised 
estimates for thi presented along with the 
Budget for 1975-76.   Sir,   I move. 

The question   was proposed. 
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'The Hindu religion must go and for that we 
are to send an invasion army of 'Padris' to 
India.
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"I am happy to be able to choose girls for 

your convent. If possible, it would be even 
better to send 10 girls instead of 5. If you 
would like additional-girls, please inform 
me as soon as possible: on the exact   
number." 

"For every girl enclose £260 to cover-
travelling and other expenses, keeping in 
mind that devaluation has increased the-
figure. 
I would ask you to deposit the money  in 

my name at the State Bank of India, Cochin. 

 

MR. DEPUTY CHAIRMAN : You will 
nave to wind up now. 
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{Interruptions) 
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SHRI D. D. PURI (Haiyana) : Mr. Deputy 

Chairman, Sir, the expected blow seems to 
have fallen. It seems that Mr. Shinde has 
announced this morning the Government's 
final decision that the procurement price of 
wheat will remain unchanged at Rs. 105 a 
quintal. Sir, this point has been made by Mr. 
Tyagi, by my friend. Chou-dhary Sultan 
Singh and by others that every single input 
that goes into agricultural production,-- 
whether it is fertiliser or it is tractor or it is 
pesticide or it is minimum charges for 
electricity, which the cultivator docs not get 
in any case, has gone up in cost. J would 
really like to ask the Government. Can they 
mention one single item which goes in as 
input for agricultural production whose price 
has not increased—not only increased but 
increased substantially—since last year? Yet, 
the procurement price remains unchanged at 
Rs. 105. What is happening? I think the 
Government, in the name of protecting the 
interests of the grower, wants to squeeze, 
wants to force as much out of 
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the grower as it can.   Sir, I come from a   i 
small State, Haryana.   There the area under 
wheat, in the course of a single year, has 
undergone a shrinkage of 10 -I percent. And 
if you continue this process for a couple of 
sears,   while you can   force the wheat  that 
the grow er has out of him on the terms that 
you dictate, the area will inevitably go down 
further and further the grower will be forced 
to switch over to cash crops. I would really 
ask the Government to pause and consider: Js 
this serving the interest of the consumer? Is 
this serving the interest of the balance of 
payments situation  of the country? Is this 
scr\ing the economy  of the country ? I 
believe only with the narrow-minded view of 
saving on the dearness allowance of the 
Government    employees,     the    price    of 
wheat is being kept low.   I sound a note of 
warning that the Government is playing 
ducks and drakes with the agricultural eco-
nomy if they continue with this policy. Chou-
dhary Sultan Singh has   given the  details of 
cost.   I am a wheat grower myself.    It is our 
firm view that the procurement  price should 
not be  a penny less  than  Rs.   12 per quintal 
and there should be no restriction   on the  
movement   of wheat   from one part to 
another.   This alone will serve the interests 
of  the economy.   Then   the price of \ heat in 
the deficit States will automatically come 
down to the level of the procurement    price   
plus    railway   freight plus minimal handling 
charges.   Now,   Sir we are running into a 
very   difficult   situation because  of 
smuggling.   On  the one side, Sir, we have 
U.P. where during the winter season or   just 
after that wheat  is harvested.   The river 
Jamuna which divides U. P. from Haryana 
flows at a very low level and everyone knows 
that right from Teja wala up to Karnal 
bullock carts and trucks go along the 
riverbeds and there is no problem.   On the 
other side, Sir, we have Delhi which seems to 
be a botomless pit which is sucking in all the 
wheat that is produced in Haryana and  
Punjab.    On the third side Sir, there    is 
Rajasthan   which is   again a deficit     State.     
Therefore,       because of these factors, the 
administrative   arrangements for policing 
these zones are  becoming a problem, a very 
big problem, and this policing the zones is 
becoming a nightmare for the    
administration.   But this area is becoming   
paradise for the smugglers.   The real 
beneficiary of this scheme is the smuggler 
and it is not the consumer or the pro- 

ducer.    It is a boon for the smugglers and the 
police also. 

Now, Sir, I would like to refer briefly to 
sugarcane. Tyagiji   also   mentioned about it.    
I also would like to sound a note of warning for 
the next year.    This year, on account  of the 
two-tier   price system  for sugar, the minimum 
price of cane has been fixed at Rs. 8-50 per   
quintal in U.P.    On account oi' the profits 
made in the free market the industry is able to 
pay or is paying Rs. 14.00 or Rs. 14 -50 per 
quintal, that is to say, a premium of Rs. 6-00 
per quintal on   the statutory price. Sir, we are 
running into a situation, into a statistical 
situation, of our country being able to produce 
about 46 lakh tonnes, of sugar or a little more 
this season.    But there are limitations on 
account of which we. would not be able to 
export more than eight or ten lakh tonnes 
depending upon the facili-lisc available at the 
ports and harbours.    1 do not think that these 
arrangements are-geared up to facilitate  
exporting more than eight to ten lakh tonnes of 
sugar vv i th  the result that we would be 
carrying forward about six to   seven or eight   
lakh   tonnes, more than what we brought 
forward during this season. But the point that I 
am making is that    in the season    1975-76, 
the grower may not   be   able   to   get more 
than the statutory minimum  price and this year 
he has been able to get cnly Rs. 6.00 per quin-
tal and the next year he may not be able to  get 
anything at all and we are running into a 
situation which is somewhat similar to the 
situation that prevailed during the season   
1970-71   when   only   the  statutory minimum 
price of cane was paid to    the grower and yet. 
in the face of this situation, the wisemen of the 
Agricultural Prices Commission, living in 
their own  ivory towers, have   recommended   
a     price   of     more than Rs. 9 -50 per    
quintal of cane.    Can you just  imagine a 
situation in which  the giower only gets Rs. 14-
50 and the cost of everything.    .  .  . 

SHRI    RANBIR    SINGH     (Haryana) : 
You see, the cost of living index is only for 
the consumer and it is not for the producer. 

SHRI D. D. PURI : Yes, it is only for the 
consumer. You see, he gets only this much 
when the cost of everything that goes into the 
production of cane has  gone up. 
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But they are indulging in this sort of jugglery 
and 1 will shew how this jugglery, how this 
manipulation, take place in working out the 
cost of living index. I would say that under 
the pretext of being able to main-lain a low 
cost and also to save on the DA to be paid to 
the Central Government employees, this 
exercise is being done by the Government 
and I, therefore, dare say that unless a 
substantial increase is announced in the 
minimum price of sugarcane, we are again 
going to run into a situation of shrinkage of 
area of short production and we would not be 
able to export also. 
There is another thing to which 1 would like 

to refer now and  that also is  a  pure jugglery.   
The Finance Minister has stated in his Budget 
speech that he is  imposing a  duty on free 
sugar. The words which he has used are : "I 
am not touching the quota of sugar which the 
poor  man  consumes". He says that he is not 
touching the quota of the   poor   man's sugar 
although about four lakh tonnes of sugar out 
of the levy sugar  was  bought  last year  for  
export. All this quantity was   available in the 
free market. But, because levy sugar was 
cheaper to   buy    and  export,    the     rupee-
profit-minded people of the Finance Ministry 
were more keen on buying the levy sugar and   
exporting it and  there was a shrinkage of 
about    17% last year in the quantity of levy 
sugar available for the poor consumer. Yet, 
Sir, the Finance Minister maintains the fiction 
that he has not touched the quota of the poor 
man's sugar ! He made a profit. an additional 
profit of Rs. 78 crores last year this way on  
four lakh tonnes of sugar which he could have   
bought from the free market and exported.   
But he bought it from the levy quota and so, 
the profit of Rs.   478 crores was borne by the 
consumers of the levy sugar.   Now, the export 
programme is to export about eight or ten   
lakh   tonnes or as much as our ports are able 
to handle. 

If the Finance Minister wants to take away 
4 lakh or 5 lakh or 6 lakh tonnes of levy 
sugar for export, for the additional profits he 
wants to make, then in that case the levy 
quota of poor man's consumption would have 
shrunk by as much as 25 per cent. Sugar is 
going to earn Rs. 600 crores .of   foreign  
exchange.   The  rupee   profits 

that are estimated in the budget are Rs.125 
crcres.   Actually if we export 8 lac  tonnes, 
which of course is well within our reach. then 
the rupee profit will be Rs. 250 crores. If we 
are able to export  10 lakh tonnes or 12 lakh 
tonnes, this will be Rs.375 crores and the 
foreign exchange earnings will be i    600 
crores.   Yet the levy consumer is being 
deprived of sugar up to 20 or 30 per cent of 
the quantity of the sugar quota in order that 
the Exchequer may make some more profits.   
Sir, 1 only wish to utter a note of  warning: If  
the   agriculturist   in   this country   suffers,   
the  country   will   suffer. The agriculturist  is    
being   pushed  from pillar to post, whether it 
is wheat or it is sugar cane.    1 grow only 
wheat and sugar cane.   So 1 have a little 
detailed knowledge of these.    1 also grow a 
little mica.    The agriculturist  is being 
pushed  from pillar to post.   1 would like to 
sound a note of warning: If the agriculturist of 
this country suffers, the economy will suffer, 
and  consequently   this country will suffer 
personally; if the agriculturist in this country 
flourishes, then alone the economy can revive 
and then alone this country can   fulfil its 
dream of a really flourishing economy. 

Thank you. 

SHRI J.    S.   ANAND    (Punjab): Mr. 
Deputy Chairman, Sir, we are really living in 
historic times.   South-East Asia is again in the 
news.   We know how the Vietnamese people  
humbled    the    biggest   imperialism and 
showed that when patriotic forces of the 
people are united for their independence, 
nothing can defeat them.  They proved that 
man   is   bigger   than   the   bomb,   and   a 
people united,   howsoever  small, devoted to 
the ideas of independence can bring to their 
knees the mightiest forces of imperialism.   
Now, we again see how the puppet regime of 
Thieu is being knocked down and the   
provinces   governed   by   the   puppet regime 
are falling like   nine pins and how the national 
liberation forces are advancing in a mighty 
avalanche in Vietnam.    It is our duty and the 
duty of the Government of India to act now 
and give full diplomatic recognition  to  the 
Provisional  Revolutionary Government of 
South Vietnam to fulfil the aspirations of the 
people and to stand by its declaration that it is 
agai st imperialism. 
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Similarly, we find a glorious situation in 
Cambodia. Notwithstanding all the waitings 
of President Ford, notwithstanding all the 
power of the mightiest nation, Pnom Penh is 
about to fall and Lon Nol is packing up. 

This is the moment when we must honour 
the pledge we gave at the fourth non-aligned 
summit in September, 1973, where it was 
unanimously decided by the non-aligned 
countries that the Government led by Prince 
Norodom Sihanouk is the real representative 
Government. It is high time that that 
Government was recognized and we played 
our due role in the situation that is unfolding 
in South-East Asia. Even the Thailand 
Government which had been under the boot 
of imperialists has served notice that the 
Thai territory cannot be utilized for waging 
war in  Cambodia  and elsewhere. 
Look at Wes! Asia. What do you find ? 

Look at the way Kissinger has double-crossed 
us here in India. He said all the nice things 
when he was here in this country. But soon after 
you find out how most shame-. lessly they have 
opened up arms to Pakistan, without any 
restriction, knowing fully well that now the 
hoax cannot be played that Pakistan is being 
armed to fight communism. 
Previously, when Pakistan was being armed a lie 
was spread that the American imperialism 
wants to fight communism  and  that it was a 
part of the imperialist war game. In the present 
day conditions, there is no doubt as to against 
whom these arms will be used.    We found out 
the duplicity of Kissinger and now the Arab 
people have also found out the duplicity of 
Kissinger who tried to divide them and to drive 
a wedge  between   Syria   and  Egypt.   Now, 
he has been packed home and he is at the end  
of  his  career.    Mr. Saxbe.  the  new 
Ambassador  from  the   United  States,   is 
trying to justify the American attitude by 
referring to our attitude towards the Palestine 
Liberation Army.   1 want to say that the 
attitude of the Government of India     is 
absolutely   consistent   with   our   attitude 
during  the freedom  struggle.   It  is  high time 
that we demanded that there must be strict 
implementation  of the U.N.   resolutions and 
Israel must be shown its place. A Geneva   
Conference   must   be   convened at the 
earliest.   This is the moment when 

in our foreign policy we have to play our 
proper role. 

Coming to internal affairs, there is much that 
is wanted in the policy of the Government.   
We know of scandal after scandal which is 
being perpetrated in favour of the monopolists 
and foreign monopolists.   The other day there 
was a scandal about how the foreign drug 
manufacturing  companies have been 
deceiving us which has been unmasked and 
unearthed by the Hathi Committee whose 
report has to be implemented yet.   Now, the 
rightist reactionary forces led by Jayaprakash 
Narayan are trying to vit iate the atmosphere 
of the country and to  create  an  atmosphere  
of  violence.    A climate has been created in 
which we find one thing or the other 
happening every day. Our country is also 
going through a very very   serious   period   
nowadays.    Even   in this  situation,  the 
Government does  not come forward to meet 
the genuine demands of  the    teachers,    
students,    non-working journalists and 
workingjournalist employees and  all  the  
other working  people.   The Government   
goes   on   making  concession after 
concession to the big industrial houses arid   
monopolists   and   so   on.    This  calls for a 
radical reorganisation of the Government 
policy.   I want to say in particular that when 
the prices are still rising and when the  
inflationary  pressures  are  there,   the 
Government has refused to procure essentials 
at the production level and to guarantee 
through a proper distribution system that all 
the essentials are supplied to the people at 
fixed prices.    I want to refer to wheat 
procurement.    It  is well  known . . . .  

-AN   HONOURABLE        MEMBER: 
Thank  God. 

SHRI J. S. ANAND: 1 do not believe in 
God. You have to thank me. You thank an 
imaginary God who does not even exist. 
What can God do? God can watch when all 
the people are dying. About procurement, I 
want to say that in 1967, the first United 
Front Government was formed in Punjab 
and they decided to go in for wholesale 
State trading. I am proud to say that one of 
my colleagues who was the Food Minister at 
that time decided not to let any grain go 
outside Punjab. It was for the first time in 
history that the peasants were able to buy 
the wheat  at 
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the time of sowing at the same price which 
they had got in the beginning. 

SHRI D.D. PUIU: What was the  Price? 
SHRI J.S. ANAND: It was Rs. 72/-to Rs. 

84/- at that time in 1967 as against the 
recommendation of Rs. 62/-. (Interruptions). 
It was a successful policy. Everybody was 
thankful. For the first time in history, the 
peasants got the seeds at the same price 
which they had got for their wheat after 
harvest. On the basis of that experience, the 
Punjab Government wanted to continue the 
wholesale trading in wheat. Haryana also 
wanted it. But the policy of handling over the 
wheat crop to the hoarders and black-
marketeers was deliberately forced down the 
throat of the people by the Punjab 
Government and the Haryana Government. 

The procurement price was fixed at Rs. 105 
and that very wheat was being sold in Delhi 
itself at Rs. 2 80. And later on, when this 
policy was failing, the Punjab Government 
offered to the private dealers that it will pay 
Rs. 150 to these private dealers if they are 
prepared to part with their wheat. And they 
refused. Ultimately, the Punjab Government 
had to enforce that there shall be no wheat 
export except on Government account. And 
then only, the prices began to go down. Since 
last year, the prices of inputs have gone up. 
The abiana has been doubled; without 
discrimination they want it from the large and 
small farmers. 1 am not a Wind advocate of 
price rise for everybody. Everybody knows 
that the marginal farmer and the small farmer 
has very little to spare. If the prices a.'e 
increasing, it is only because of the big 
landlords and big zamin-dars who have not 
been touched by the Land Ceiling Act—it 
only remained on paper— and who are 
allowed to loot the country and which also 
led to the inflationary prices. In this situation, 
my first demand is that instead of leaving it to 
the States, the Centre must itself fix a 
procurement policy. And there must be a 
wholesale trade in wheat. There must be a 
fixed procurement policy. There must be a 
graded levy also which exempts the poor and 
marginal farmer, and as the land holding goes 
up, the wheat procurement also rises up.  
Secondly, Sir, from 

 
The Punjab Government have demanded '    

Rs.I25. 

1 know of the Punjab Government better 
than you know. It is only the landlords, it is 
only the hoarders and looters who are de-
manding Rs.I50, and they go on demanding 
not looking to the interests of the country. I 
am saying Rs. 115 should be the price. For 
marginal farmers and those who own 7} 
acres or so, there must be an additional 
subsidy of Rs. 10, so that those who have 
little produce to spare get Rs. 125. But those 
who are producing tonnes and tonnes and 
who have surplus wheat with them, must  
not   be  paid  more  than  Rs.  115. 

Secondly, between the procurement price 
and the market price or the sale price to the 
consumer, there must be only a difference of 
Rs. 15. If the Government cannot manage 
this, then it is its duty to subsidise the price 
so that, if Rs. 115 is paid to the peasants, 
more than Rs. 130 has not to be paid by the 
consumer. This loot by the middlemen  
should   be  done away  with. 

Sir, we know very well that on cotton «c 
were badly let down. We went to Shri 
Subramaniam. And he laughingly said that 
the textile prices have come down and what 
could be done with cotton. This is all bunk. 
The textile prices had come down only on 
paper and the cotton growers sutler. Their 
produce cannot enter into the market in 
time. And you know, Sir. what havoc is 
done to the small farmers and marginal 
farmers in regard to cotton. 

Now, 1 want to take some special features. 
Take Punjab. The Punjabis are very en-
terprising. In agriculture Punjab and 
Haryana have done wonderfully well.. Every 
single grain that they produce is a 

Rs. 105, at least the price of wheat must go 
to Rs. 115. When I am saying Rs. 115, I am 
demanding more so far as the marginal 
farmer   is   concerned. 
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weapon against the imperialism. They are 
bullets against the American imperialism. Sir, 
instead of encouraging the Punjab and 
Haryana peasants to grow more wheat, 
instead of giving them proper price, instead 
of giving them aid, what is being done? The 
wheat is procured in hard currency, in gold 
from abroad by paying more than Rs. 230 or 
so. 

1 have said about that. At the same time, I 
must say that Punjab, without anybody's aid, 
was number one in small industries. They 
built a net work of small-scale industries in 
Patiala, Batala, Ludhiana, Malerkotla and so 
forth. Today Punjab has gone down to 
number three or number four. Why Punjab 
has gone down? Punjab has gone down 
because Punjab is a border State. Capitalists, 
who are after profits, do not want to invest 
there. awaj from ihe ports. It is a State with 
few mineral resources. And the Government 
of India has had a very rigid attitude about 
the public sector investment and about setting 
up big industries in Punjab. And you know 
very well, Sir, if there is no big industry, 
there will be no ancillary industry. And if 
there is no ancillary industry, even the small 
industries cannot last long. Our small-scale 
industry has very narrow base. It is mostly 
confined to engineering goods. There is a 
great need that the Government of India 
brings its industrial projects to Punjab. And 
in that context, I want to say that I raised a 
question also in this House. That was about 
giving us a truck factory. No concrete 
promise was made. Now that truck factory 
needs a sophisticated foundry; as is known 
that foundry is being already put up by the 
D.C.M. Therefore, I demand that this truck 
factory should be allotted to the Punjab. 
Apart from that, there are other projects for 
which we have been pressing the 
Government of India for long, namely, the 
setting up of a modern tool room at 
Ludhiana, hand-tool design and development 
centre at Jullundur and machine tool design 
and development centre at Batala. It is high 
time that the Government conceded these de-
mands. If Punjab is communal-ridden today, 
if there are small tensions today, it is because 
it is not industrially advanced. It is only by 
giving more and more employment to 
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the people, it is only by giving more and 
more machinery to the people, that will 
make them secular-minded and will make 
them think of the nation as a whole and will 
make them come out of the narrow grooves. 
I strongly demand that these projects must 
be assigned to the Punjab and Punjab must 
be given a big aid in becoming an 
industrially advanced State. I have visited all 
the projects in this country and 1 have visited 
many countries abroad. Most complicated 
and most difficult tasks in the development 
of industries are being manned by the 
Punjabis. Oxygen gas process plants at 
Bokaro or even at Rour-kela are being 
manned by the Punjabis. They are very 
gifted, they are very talented but their talent 
is going dry because they are not being 
helped. 

Then, I come to the Thein Dam Project. 
What a pity that we paid ctores and crores of 
rupees to Pakistan long ago and water is 
going for nothing to that country and we 
cannot construct a project which will be 
highly beneficial to all the northern States in 
India, especially to Himachal Pradesh, 
Punjab, Rajasthan and Haryana and all sorts 
o\ impediments are being laid. 1 demand that 
it should be left to the Punjab Government to 
raise money for the Thein Dam. let the 
Central Government and let the Finance 
Ministry allow us and we will raise a public 
loan, all Punjabis will consider it a patriotic 
duty to give funds for that, we will raise a 
public loan and we will have sufficient 
moneys within this Plan. It is also called for 
because of the situation created in the Pong 
Dam. But, what do we find? When we 
became independent, we took up the Bhakra 
Nangal project. Bhakra Nangal project is a 
wonderful project though certain other 
troubles have come up there now. A whole 
galaxy of very good engineers, workers and 
technical people was raised. After the Bhakra 
Nangal project was completed, they were 
taken to the Pong Dam and they have built up 
a beautiful earthen dam and now thousands 
and thousands of them are facing 
unemployment and they are not being given 
employment in other public sector projects 
and the Tbein Dam is not being taken up and 
hydel projects are not being cleared with the 
result that those people who in the last 25 to 
27 years have 
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worked on very good projects, have gained 
technical know-how have gained skill, know 
their job, are facing unemployment and they 
are not being absorbed once again. I have 
been thrice to Pong Dam last year, you 
cannot look into their eyes. All these people 
think that another holocaust like that of 1947 
has come, it is another partition for them. If 
you cannot employ them or give alternative 
employment, you can employ them in other 
dams or projects in the neighbouring States; 
you can take them to Chhr.mba project Salal 
project or the project being laid in Rajasthan; 
but most of all why not transfer them to the 
Thein Dam why not put - it up, it is in the 
national sector ? You will never otherwise be 
able to get this skill and labour together. 
Radical reorganisation of the Government 
policies is needed. What do we find about 
the land reforms ? What were the tall 
promises ? How many lakhs of acres should 
have come to the Government ? I believe 
only a few thousand acres, about 19 thousand 
acres, have been distributed to the people. It 
is not in land reforms alone but in relation to 
everything that there is a great lag between the 
claims and implementation. Even in regard to 
the projects of giving employment to people, 
there is a great lag. 

What I want to say is that no amount of 
our declarations and no amount of Naroras 
are going to get us anywhere till we go On 
going back on our pledges and refuse to 
implement our promises, whether it is sugar 
or anything else. The vested interests of 
free-sale sugar and levy sugar are there. 
Whether it is cement or other essentials, it is 
high time that the exploiters are thrown out 
and some beginning is made fo implement 
with zeal our intentions. 

Thank you. 

SHRI        VISWANATHA MENON 
(Kerala) : Sir, this Government which brings 
a budget which builds up only big monopoly 
groups in this country claims that if is a 
socialist Government. Sir, in this connection 
I want to draw the attention of this 
honourable House to a particular industry 
that is not talked about always in this House, 
I mean, the marine products industry. 

Sir. in this country we are earning  a lot of 
foreign exchange by exporting marine 

ducts and we claim that wo have developed the 
industry.   Sir, if we look into the history of 
development of this industry, we i   will see 
how big monopoly groups and multi-[   national 
corporations are entering into the field of the 
small entrepreneurs who have actually  built   
up   this  particular  industry and how they are 
being thrown out of this industry.    Sir, by 
exporting frogs this nation is earning a lot of 
dollars in foreign exchange.  Now, I do not 
know whether this honourable I   House realises 
this fact that big monopoly i   houses such as 
Birla*s Tata's, Union Carbide, I   Indian 
Tobacco, Brooke Bond, Rallis India, I  E1D 
Parry have entered this field.    Sir, I come from 
the State of Kerala.   The marine product? 
industry has been built up by the small 
entrepreneurs of Kerala and now it has spread 
all over India, but this Govern-I   ment which 
claims that it is building up J  socialism and 
spending for the small people has allowed big 
sharks like Brooke Bond, Indian Tobacco, 
Union Carbide and others who are trying to 
capture the entire industry. Sir, it is really 
deplorable condition.   Small entrepreneurs 
who are doing the business with a capital of 
forty thousand rupees or one lakh of rupees are 
now being thrown out of the industry and the 
attitude taken by the Food and Agriculture 
department in that respect is really shameful.   
The department says  that  trawlers  can   be 
purchased  by people who are actually rich 
enough but not connected with this industry.   
They have a condition that if a trawler is 
brought from outside, then the party which 
brings the trawler from outside must also 
purchase a trawler  which   is   produced   
indigenously. It costs Rs. 30 lakhs to get a 
trawler from outside and this condition means 
investment of another Rs. 30 lakhs here.   With 
this ;  conditions, trawlers were given to such 
big companies as Indian Tobacco, Union Car-
bide, Tata's, Birlas's etc. and now they are in 
the field, trying to swallow all the small people 
who are actually running the business. By 
allowing such things the Government is only 
helping the big monopoly to grow in this 
country. 

Sir, in his connection I want to draw your 
attention to the simple fact as to how these 
people are being exploited. The j Indian 
Tobacco Company's Fishing Division is 
headed by the younger brother of Mr. 
Siddhartha Shankar Ray, the Chief Minister of 
West Bengal. Naturally Indian Tobacco 
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Company gets six, seven or more trawlers. 
And just like that they are trying to get help 
;;r.d the bureaucrats in the Food and Agri-
culture Ministry and in the Commerce 
Department, all are siding those big sharks to 
take all the benefits. The small fellows who 
are financially handicapped are not helped 
by Government. The Government is not 
prepared to do anything for them. After these 
sharks have been given licences for trawlers 
now the Government ft discussing to form a 
Trawler Development Fund so that these big 
sharks could get loan at a negligible interest. 
The Govern-ls also thinking of having the 
condition that the person who purchases a 
must have an indigenous trawler also. By 
such an action they are trying to help these 
big monopoly groups. 1 do not know how 
these big monopoly groups are influencing 
the Government, how much money is given 
for all these concessions but one thing is 
clear. Small fisherman who actually did the 
work is now starving and the cooperative 
societies of the fishermen who were doing 
this fishing work with small boats have been 
thrown out of the industry itself. These big 
trawlers are fishing in the coast areas and in 
the backwaters also. By doing this, all the 
small fellows have to go out of the industry 
or they have to become agents of these big 
sharks. If this position is not changed, my 
humble submission is when we speak a lot 
about control on the big monopoly houses, 
when we speak of restrictions on the big 
monopoly houses, it will at the same time be 
giving an avenue for them to enter into and t\o 
harm to the entire industry. On this occasion 
when we are discussing about the amounts to 
be allotted to the Food and Agriculture 
Ministry and the Commerce Minis I request 
the hon. Minister to look into all these things 
where such a malignant attitude has been 
taken by the bureaucrats and the Ministers. 
This has to be looked into. In this respect 1 
want to inform the hon. House that our Party 
leader in the Lok Sabha, Comrade A.K. 
Gopalan, wrote a letter about six months 
back to Shrimati Indira Gandhi, the Prime 
Minister of India, but she had not even the 
courtesy to reply to that letter. This is the 
position of the industry in this country and if 
this attitude continues to be there, I am sure 
it will only finish the small oeople and only 
help the .big monopol 

Coming to another point, Sir, I want to 
draw your attention to the strike or lockout 
of the Indian Airlines. Much was talked 
about the Airlines pilots and Airlines people 
and all that but actually what has happened? 
The people who suffered in the Airlines 
because of the new arrangements are all 
those who are the poor loaders. 1 tell you, 
the poor loaders of Madras and Cochin who 
were doing the loading work. Such loaders 
were thrown out of employment. In the 
name of making the industry all right Mr. 
Lai has done the greatest crime against the 
poor workers and they are being thrown out 
of employment. They went to the Central 
Labour Commissioner. He wanted to 
conciliate the matter but he could not make a 
settlement. Then he recommended that the 
matter to referred to the Tribunal. But what 
is the attitude of the Labour Department 
here? On the one hand you claim that you 
have got the socialist Labour Minister but 
what is his attitude? 

He is not even prepared to refer to the 
Industrial Tribunal. The poor workers are 
standing outside without employment for the 
last so many months and Mr. Lall is 
continuing the repressive policy in the Indian 
Airlines. People are being transferred from 
place to place without any iota of sympathy. 
You have won in the strike. 1 agree. You 
have smashed the workers. At least, give 
them chance to live in their own places. Let 
the Government show this magnanimous 
attitude. These poor people, these loaders 
have been thrown out of employment and 
these workers are standing outside. And the 
Labour Department, though claiming to fight 
for the workers is standing on the side of the 
Govcrr.tr. and is not at all in intervening. Not 
even a reference is made to the tribunal. Sir, 
if a reference is made, the fate of the workers v. 
ill be decided by the tribunal. That chance 
also is not being given to the workers. On 
the question of transfers, the condition is 
very deplorable. 1 do not want to enlarge 
that point because 1 want to touch some 
other points also. 

Sir, some months ago there was a strike 
among the port and dock workers. That 
strike was settled within 5 days. Many 
unions which wer liated to these 
so-called  recognised  workers'  federations, 
have , ken  part  in that si, ike.   Sir, 
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I represent such a union, the Cochin Port 
Labour Union and 1 went to the Minister and 
asked him to allow me to take part in the 
negotiations. He said only the recognised 
federations will be heard. Sir, we knew that 
the strike will be betrayed and the strike was 
betrayed. The basic principle of the demand 
of the workers was that there should be 
workers' representation on the wage 
commission. That basic point was given up 
for a paltry sum of Rs. 25 and the so-called 
recognised union sabotaged it. Now the 
righting workers have organised themselves 
into a federation because at that time, Shri 
Kamlapati Tri-pathi, Minister of Transport 
and Shipping said that he will talk only with 
the federation, and not with individual 
unions. So now a federation of the unions has 
been formed and we have formed a Water 
Transport Workers Federation of India. But 
then, they are not prepared to recognise this 
federation. Sir, when 1 went and represented 
the matter, the reply that I got was that it is 
the Labour Department who has to decide. 
And the Labour Department decides 
everything on political basis, with a political 
bias, with political discrimination. I want to 
make this allegation before this hon.    
House. 

Take the case of road transport workers. 
Even now the Labour Department is not 
prepared to form a Wage Board or a Wage 
Committee or the negotiating committee for 
these workers, though the issue was 
supported by the Shipping and Transport 
Ministry. The Labour Department is sitting 
tight over it and in the Centre, the Labour 
Department, the Labour Minister and that 
particular section are not prepared to 
concede the justifiable rights of the workers. 
It is really a pitiable situation. We are going 
in for a very bad situation. 1 take this 
opportunity to demand that the negotiating 
committee for the revision wages of the road 
transport workers must be formed and the 
request of the All-India Road Transport 
Workers Federation must be conceded. 

Sir,   one more point   about  my  State. 
A lot of talk has gone on about a super 

tanker berth in Cochin port. And 
4 P.M. our information is that Mr. Subra- 

maniam who is an anti-Keraliteis 
sitting t'ght over it without sanctioning the 

finance. I am making this allegation with full 
responsibility because when we asked for 
some rice—we have been giving much money 
through foreign exchange exporting rubber, 
cardamom and other things—Mr. Sub-
ramaniam had the audacity to say about a 
small strike, "If the strike continues, I will-
not give you food". So, our information— or 
rather our fear—is that he is sitting tight over 
this matter of a super-tanker berth by which 
the Government is going to mint money. The 
people of Kerala will be benefited and also 
the Central Government is going to be 
benefited. 1 do not know how much freedom 
Mr. Pranab Mukherjee himself has but 1 
hope that he will at least say before this 
honourable House that he will fight for our 
just cause for a supertanker berth. 

SHRI KALI MUKHERJEE (West Bengal) 
: Sir, with regard to the BUI, I would like at 
the very outset to make some observations 
before going into this or that Ministry"s 
work. I find that all the Finance Ministers 
including those in the British days have tried 
to focus only on the errors,, distortions and 
imbalances within the economy and polity. 
And they have, through various exercises, 
jugglery of fiscal manipulations and 
mathematical manipulations tried to draw a 
finer picture for the coming year. The same 
was the case last year and the previous year 
with a little optimism and insight. The 
Finance Minister has drawn up the present 
Budget of Rs. 10,000 crores in the same 
parampara or tradition of the past, since 
those days. I agree—everybody agrees—with 
the Finance Minister that last year, that is 
1974-75—as it was estimated in the 
Economic Survey— was the worst year since 
independence. I also do agree with him that 
despite the acute difficulties they do cot 
present any insurmountable problems which 
cannot be solved with a proper mobilisation 
of the country's   latent   capacity   and   
resources. 

Coming to the facts as we see them, 
during the last 27 years the growth potential 
of the national economy has substantially 
decreased. The real problem now is to bring 
about such an institutional adjustment in 
regard to the mobilisation of material and 
human resources and a political will as to 
convert the growth potential into actual 
growth. 
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We are to look into the Budget from this 
angle, not going here and there, namely, 
how far the present political or economic 
crisis that is bringing tensions of growth 
is due to slogans. The level of exploita 
tion of the people has been increased by 
many  slogans ..........  

SHRI N. R. CHOUDHURY (Assam) : 
What are the slogans ? 

SHRI KALI MUKHERJEE :     ... such as  
Garibi   Hatao.   But  the  people  have not 
been taken in by such slogans.   The people  
have  not  been   involved.     Prices are 
shooting up.   Procedures in the price 
framework have not been devised.   People's 
participation   in the development program-
me   and in meeting   the   crisis have not 
assured.    Therefore.   Sir.   unless   we diag-
nose  the  disease  it  is no   use treating a 
patient and if we do treat a patient the 
patient will, naturally,   die. Non-structural 
factors have been taken into consideration 
but   no  exercise  has  been  done towards 
structural   changes   that   are   bringing   in 
crisis.   In my opinion, the major features of 
the  present  situation   connected   with the 
economic structure deserve our main 
consideration.   The structural condition   is 
that it is a mixed economy but it has failed 
to mobilise human and material resources as 
it should  have and, naturally,  it has brought   
in   unbridled   capitalism   despite giving an 
appearance of a mixed economy more so 
when ours is a precapitalist economic 
structure.   The measure of exploitation   in 
the country is pre-capitalist.   That being so, 
it is a feudal system, a mercantile 
bourgeoise   system    having   been    linked 
-with  big  monopoly  houses, large houses, 
now supported and interlinked with multi-
national corporation. 

DR. K. MATHEW KURIAN (Kerala) : 
Now only one thing, Mr. Mukherjee, resign 
from the Congress and join the Opposition. 

SHRI KALI    MUKHERJEE  : It    is   a 
four pillar structure under which we live. 
One is multi-national corporation having 
international connections. Then we have got 
the indigenous or domestic monopoly and 
big business houses. Thirdly, Ht have got 
the mercantile community, th; merchants 
and, fourth, we have in the 

rural sector the kulaks, the rich peasants and 
landlords. It is on the basis of this four-pillar 
structure that the country's economy stands. 
If our pundit or wizard, Mr. Subramaniam, 
feels that he is leading the country in its 
economy, I will appeal to him not to be under 
that illusion.    Mr. Deputy Chairman, 1  will 
also request  our Government,  including the 
Prime Minister, not to be under any illusion 
or "mayavad" that the Government is dealing 
with the economy of the country   or  leading   
the  country  towards economic progress.   It 
is these four pillars, it  is these four forces  of 
the economic structure,   which   are   linked   
and   which have ganged up together, which 
are leading the   country   to  economic crisis  
and  to political crisis  as  well.   Sir,  I  am  
sorry to   say this.   We find this political 
crisis because of the pre-capitalist Indian 
social system which should have been 
industrialised with public sector enterprises 
during the last 27 years, since the Indian 
feudal system or the Rajas could not afford to 
industrialise the country.   The failure to do 
so has brought about this crisis. 

(The   Vice-Cbairnian   (Shri V. B. Raju) 
in the Chair.] 

The failure has brought about the present 
crisis of the economy and also a crisis in 
politics. Now, you will find that all the 
political parties have some consensus on the 
question of corruption, on the question of 
growth, on the question of crisis. On these 
questions, by and large, all the political 
parties do agree. But all the parties differ 
when the agencies of industrial development 
or the sacrifices involved come up. In a 
developing country, everybody has to pass 
through pre-capitalist exploitation to 
industrialisation, and everybody has to 
undergo the agonies. Our country has 
throughout avoided this. Our country did not 
initiate it through the public sector 
enterprises, which were absolutely given to 
bureaucrats without any policy and this has 
resulted in this political crisis also. We are in 
a hot soup with these big multi-national 
corporations, mercantile bourgeoisie, 
monoplies and rich "kulak" peasants. On this 
structure, we find that the Jan Sangh has 
taken up the ladder and put up J. P. as the J. 
P. movement in  the country.   If you go 
deeper 
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into the question, you will find that the 
abortive nature of our efforts to develop 
at a particular time the failure of the Govern 
ment during the last 27 years is not taking 
initiative to industrialise the country through 
the setting up of proper public sector enter 
prises, allowing the feudal system in tht 
rural sector, allowing the "kulaks" there 
and not having land reforms in proper 
time, all these have led to the economic 
crisis, resulting in a crisis of production 
which is in the interest of the monopoly 
houses and resulting in blackmarketing 
and black money. That has broughi 
about a peculiar situation, having an 
international connection, that is, the multi 
national corporation. Now the politica: 
situation that arises out of it has taker 
shape under the J. P. movement. 
So the J. P. movement is a historical 
growth in a certain situation in the country 
and the economic situation in the country 
has brought about a climate of frustration, 
frustration in political life, frustration in 
social life, frustration in the educational 
field, frustration of the political leaders 
and frustration everywhere. Having bro 
ught all the people together, somebody 
was required to lead the country to a parti 
cular position and then J. P. was found. 
So, J. P's growth alongwith these is a histori 
cal necessity to create a situation of a parti 
cular type in the country or give a shock 
tc the country. But, Sir in the end the 
Congress will come to its senses, the country 
will come to its senses and J. P. will find 
himself in a hot soup with the Jana Sangh 
on the one side and the Swatantra on the 
other, who are known to be agents of the 
four pillars that I stated a few minutes 
before. They are nothing but the agents 
of the vested interests. I am sorry for 
my friends on the other side who are some 
times attracted by this types of men and 
they go close to him. But they will get 
what is called the electric shock one day 
and  I am only sorry for  them ______  

(Interruptions) 

DR. K. MATHEW KURIAN : What 
about your party, the ruling part> ? All 
these pillars are there in your party. 

SHRI VISWANATHA MENON : Your 
party has got all the pillars that you  
mentioned just now. 

SHRI KALI MUKHERJEE : Coming to 
the point, Sir, sometimes the under-
developed countries have to undergo this 
agony and it is a must. But we have not 
passed through that stage. We have started 
with a clean slate throughout... 

i SHRI N. G. GORAY (Maharashtra) : No 
agony at all for us ? You too started with a 
clean slate ? 

SHRI KALI MUKHERJEE : We have 
started with a clean slate though here and there 
there were some troubles and some problems. 
Yet, we have not gone through that period of 
agony and ordeal, the political agony, the 
political ordeal, which is a must for bringing 
about industrial revolution. So, we are facing 
that situation today and we should take this as 
a historical situation,, a historical need, as a 
preparatory thing, as a prerequisite, for the 
development of ! the country. So, Sir, I would 
say that ! the Budget also must take into 
account these preparatory pre-requisites 
things... (Time bell rings)... I will finish in a 
few-minutes,   Sir. 

The process of industrialisation must start 
with the public sector and the public sector 
must bring about the industrial "revolution.   
But   I   would   like   to   point 

I out that full mobilisation has not been made; 
the full power of the people as a whole has 
not been properly marshalled; 

I and the political party that rules the country 
has not got the will, the determination, 
required for the purpose of bringing about 
industrial revolution and economic revo-
lution for the poor, of the 45 % of the people,, 
who are living below the level of subsistence. 

Sir, having said that, I would like to . say 
that this process of budgeting will not I solve 
the problem. Sir, the Approach, the jugglery of 
words, the mathematical calculations, giving 
some crores here and some crores there—all 
these will not solve the problem. It is not the 
fiscal policy of the Government which will 
solve the problem. Nothing will help us in 
solving the problem unless we understand the 
need for a structural change, unless we under-
stand the structure in which we are suffering 
and unless there is a structural change. So, 
having said that, I would like to remind this 
honourable House of the fact   that 
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4! years ago, a great man, who is no longer 
with us, Pandit Jawaharlal Nehru, told us in 
his "Whether India?" something which we 
should remember and 1 would like to quote 
from this and finish my speech : 

"The whole basis and urge of the national 
movement came from a desire for eco-
nomic betterment, to throw out the burdens 
that crush the masses and to end the 
exploitation of the Indian people. To throw 
these -burdens which are actually getting 
added to, it does not require a powerful 
mind to realise that the fight must not only 
continue, but grow more and more intense. 
Leaders and individuals may come and go; 
they may get tired and get slackened; they 
may compromise and betray. But the 
exploited and the suffering masses must 
carry on the struggle under their drill-
sergeant, hunger." 

Hunger is the drill sergeant of the country 
which can lead to the desired goals of social 
change. If the Ministers and those who are 
preparing budgets do not see the real picture 
and make the economic policy of the 
country properly, then the drill sergeant of 
hunger will lead to economic-liberation. 

SHRI N. G. GORAY : 1 would like to 
pick up the thread where my friend, Shri 
Kali Mukherjee, has left it. He very 
correctly said that it was the hunger of the 
people and it was those people who are 
living below the subsistence line who must 
be taken care of by the Budget. Sir, I am 
sorry to find that this Budget exactly avoids 
doing that. 

Sir, I have many points to talk about, but 
there is little time at my disposal and, 
therefore, 1 would only ask one or two 
questions. 

Sir on the floor of this House the Finance 
Minister had told us a couple of months back 
that serious steps were being made to find 
out whether the commodities which were 
essential for the common man could not be 
distributed at fair price shops to those who 
needed them. So far an this Budget is 
concerned, there is no word about it. On the 
contrary, you will find that commodities like 
bidia, tea, sugar—everything is being taxed. 
And I wonder if there is any commodity in 
this   country   which    is    not   taxed.   Why 

is this happening ? I thought Mr. Mukherjee 
will face this particular problem. When he 
accused Shri Jayaprakash Narayan of 
leading the people who are reactionaries and 
all that, I would like to ask him, if the main 
question is of hunger, if the main question is 
of eradicating poverty, if the main question is 
to go to the help of those people who are 
living below the subsistence line, then why 
is it that your Government has not the 
courage to do it? It means that the support 
which your Government derives is exactly 
from the people whom you will like to 
characterize as reactionaries. This is really 
the crux of the matter.  Sir,... 

SHRI  KALI  MUKHERJEE : Are   the Jana 
Sangh and Swatantra Parties... (Interruptions) 

SHRI N. G. GORAY : Do you disagree 
with me that this wheat lobby or sugar 
lobby is reactionary ? . .. (Interruptions) So 
it is the duty of people like me and you to 
rescue the whole economic structure from 
the grip of these people. But that is exactly 
what has not happended. 

Sir, 1 would describe this Budget as a sort 
of timid budget, a twilight budget, a budget 
without a face. It is just trying to tinker with 
the problem here and there in the hope, like 
Macabre, that something may turn up. 

What is the main thrust of this Budget? Sir, 
many speakers have raised this point : Where is 
the economy moving? Sir, so far as I am 
concerned, I have no doubt in my mind that 
very gradually the Government's policy is 
veering round to a type of bourgeois economy. 
It is not an accident that they are trying to give 
as much help as possible to capitalists. If they 
want to choose the right path, they should tell 
us that they have had enough of this socialism 
and we had enough of this 'garibi hatao'. Now, 
we have chosen this path. That socialism and 
welfare will only percolate from upward to the 
downward strata. This is the thing. It is not a 
transformation of social structure which my 
friend, Mr. Mukherjee, wanted to bring about, 
it is a very slow process I which may take place 
or may not take place. Tliis is how the budget 
is looking at the whole problem.   Therefore, I 
said 
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that this is a very timid budget. Till last year, 
they were complacent. Today, they have 
become timid. A breakthrough is not being 
attempted at all. That is my general criticism. 
I will be pardoned by my friend if I say that 
this is not a budget which will take this 
country on the path of social transformation. 
It is not a budget of democratic socialism. It 
is not even a Fabian socialist budget. It is just 
a conventional budget. However 1 agree with 
the Finance Minister when he says that the 
kingpin of India's economy is agriculture. I 
agree with that because nearly 75% of our 
people depend on agriculture. They live in 
villages. Once you accept this basic fact, 
then we shall have to work out a programme 
of encouraging agriculture so that we can get 
more and more agricultural products and that 
is exactly where the battle is going to be the 
thickest. You must have listened in the 
House just now that the Agricultural Price 
Commission has come in for very sharp 
criticism at the hands of people on this side 
as well as on that side. 1 do not know how 
many of them have read the A.P..C.'s report 
on wheat procurement. I have got the docu-
ment with me here. The APC has very 
strongly emphasised this point that when 
they recommend this price of Rs. 105/-per 
quintal for wheat, they had have taken all the 
factors into account. They have taken into 
account the increased prices of fertilisers and 
other inputs. They have come to the 
conclusion that this particular price of Rs. 
105/- will leave a little margin of profit to the 
farmer. Nor, do 1 know how they have come 
to these figures. I do not know how it can be 
disputed. But 1 would like to suggest to this 
House that as this is going to be a 
determining factor in our entire strategy, this 
House ought to discuss it threadbare. I 
suggest that there should be a full-dress dis-
cussion on this particular point as to what 
should be the price of wheat so that the 
farmer will feel encouraged to grow more 
wheat and the consumer will get it at a 
reasonable price. I would like to have a 
debate on this particular point because I am 
afraid and J told that to Mr. Shinde that the 
procurement of wheat has been fixed at 5 -5 
million tonnes this year at this rate of Rs. 
105/- per quintal.   If those 

who sit in Parliament and who represent the 
people are not satisfied with this, then your 
procurement programme is going to be 
completely sabotaged not only by us but by 
the Congress people also. This is what I told 
Mr. Shinde. It will be a total failure. If it is 
admitted that this particular procurement 
target cannot be reached, then the entire 
super-structure of your budget collapses 
because it is based on the basic fact that this 
price will be accepted by the State Chief 
Ministers, it \\ ill be accepted by the farmers, 
it will be possible to have 5 -5 million tonnes 
of procurement and then it could be put 
through the pipeline so that the common 
man gets wheat at a reasonable price. This 
basic fact is being challenged. And if this 
basic fact is challenged by the Chief 
Ministers, by the representatives of people 
who sit in the Lok Sabha and the Rajya 
Sabha, what happens to the procurement? 
Therefore, Sir, I would like to emphasise this 
point that we must be very clear whether this 
price is going to be remunerative, if this 
price is going to give us all the procurement 
that we are aiming at and whether it will be 
possible for us to encourage the farmer to go 
in for mbre wheat production next year. 

Sir, so far as the A.P.C. is concerned, it has 
not only dealt with the prices but it has also 
said that the fertilizer prices have gone up. 
And they know it. It has also said that there 
are irrigation facilities which ought to be 
augmented. Now, firstly what about 
fertilizer? About fertilizer, they have said that 
we must increase fertilizer production in our 
country. Sir you will be surprised that only 
50 per cent of the capacity is being used. 
They have pointed out that because the 
fertilizer has become costly when we import 
it, the production must go up. But what steps 
ate you suggesting to increase the indigenous 
output ? That is number one. Secondly, my 
figures tell me that so far as the electricity 
that is consumed by the farmers is concerned, 
it is about 6,000 mill on KWs. And so far as 
the diesel consumed by the farmers is 
concerned, that is about 600 million litres, 
which is about 15 per cent of the total 
consumption in this country. Therefore, Sir, 
will it not be possible for us   to   earmark   
this   15 per cent   and see 
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to it that whatever happens to the cities, 
whatever happens to the lighting of the 
streets and to the big marriage processions 
and all that, 15 per cent of our total 
electricity and 15 per cent of the oil that we 
consume will be earmarked for agriculture. 
Can it not be done? Ft can be done. I do not 
know what has happjned to this Government, 
why is it that they lost all courage? When the 
Arabs put up their prices, Mr. Borooah came 
here and said that we must now consume less 
and less of oil and preserve all the oil that is 
necessary for the primary production. What 
has happended to that? I do not know 
whether some effective cut has been effected 
or not, or whether we have reconciled 
ourselves to this and price rise we are 
merrily going on spending oil on our cars 
and other things. Therefore, Sir, this needs to 
be done. 

Now, Sir, about irrigation. And my friend 
from Punjab told us about the production 
there. Sir, in this House, I have cried hoarse 
that this river water disputes must be solved; 
we just cannot afford to continue them. It 
does not matter if some justice is done to 
Gujarat or some injustice is done to Madhya 
Pradesh. But they must be solved because 
production of foodgrains is the primary thing, 
it is the foundation, and it is something basic 
to our economy. If that is so, the question is : 
Are we really behaving as if our future 
depended on the irrigation problems or, are 
we allowing them to go on merrily with 
disputes and counter-disputes, with points 
and counter-points and legal arguments? I 
would like to ask him : What is he going to 
do? What is he going to do with the smaller 
projects, leave alone the big projects? About 
the small projects, you must set up a target 
and see to it that it is achieved. Let the other 
things remain where they are. But these 
things the primary things, the core of the pro-
ject, should   be completed. 

Secondly, I would like to ask the Finance 
Minister whether he has got the machinery that 
is necessary to implement these plans. You are 
saying that energy will receive the first priority. 
You are saying that irrigation will receive the 
first priority, \ou are saying ! /hat seeds will   be 
supplied to the farmers; 

but where is the machinery ? It will mean 
that the total strength of the people will have 
to be mobilised from village to village. I 
would appeal to the Government that this is 
one programme on which all the parties can 
be persuaded to agree. Don't have any 
untouchability so far as parties are 
concerned, you appeal to all the parties. Say 
that this is the programme, this is what we 
want to do about the fair-price shops, this is 
what we want to do about the distribution of 
seeds, this is what we want to do about 
energy, about fertilizers, and if once for a 
change, you decide that everything will not be 
in the hands of the. Congress organisation, 
then, I suppose, a good deal can be achieved 
because everybody has realised that these are 
the basic factors and unless these basic 
factors are dealt with, no progress, so far as 
the economy is concerned, w'H be possible 
This is how it is. 

Now, Sir, having said whatever I wanted 
to say about the general approach, 1 would 
like to point out one or two other things. 
Take my own State. The new Chief Minister 
has very flamboyantly I should say. rather, 
audaciously, said that he is going to increase 
food production in the State by a million 
tonnes in the next year. I do not know how 
he is going to do it. Sir, the actual fact is that 
in spite of the boasting of the former Chief 
Minister, actually the food production in 
Maharashtra has either been stagnant or it 
has decreased. That is a fact. You must try to 
inquire why this thing is happening. It is 
because irrigation projects are not being 
implemented. The other thing is that 
whatever irrigation potential is there it is 
used on money crops or cash crops like 
sugarcane, and other things like the cereals 
and pulses are being neglected. You may 
have to evolve a strategy by which you will 
make it compulsory for those using your 
irrigation potential to raise food crops. 
Unless you do it, what will happen is tha 
perhaps you will have more tobacco, you 
may have more cotton and more sugarcane 
but we shall not have cereals and for cereals 
we shall again have to go to America and a 
very curious situation will develop in that 
every day we shall be cursing Amercia and 
every day we shall be goin g to America and 
asking for ood grains. This is the anomaly   
that  is being created. 
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[Shi i N. G. G.iray] 
The next point that I would like to say is 

that if you really want to develop the back-
ward areas, then you will have to sec that 
such costly schemes like underground rail-
ways for Bombay are shelved and the Wes-
tern Railway scheme is taken up. This 
Konken region, Sir, has big potentialities but 
it is being neglected. 1 am not saying this 
because I corns from that area. 

Sir, just now my friend from Kerala referred 
to the trawlers. Sir, the whole story of the 
trawlers is that we have made all the schemes 
but for the last two years no trawlers have 
been bought because they are not available, 
because you have put a condition that 
anybody who brings or imports one trawler 
will have to give an order for an indigenous 
trawler and the difficulty is that a trawler 
which is imported costs Rs. 30 lakhs and here, 
the Garden Reach Workshop, the Visakha-
patnam Docks and the Mazagon Docks say 
that it will cost Rs. 45 lakhs, Rs. 30 lakhs plus 
Rs. 45 lakhs, makes Rs. 75 lakhs and no bank 
is ready to give you credit. A small man will 
never get that much of credit and only these 
people like the tobacco companies and the 
Union Carbide will get credits. So, see the 
anomaly that you are creating. On the one 
hand you are talking of the small-man and on 
the other hand you are chalking out policies 
which are sure to help the big-man, that is the 
contradiction. Unless you evolve certain 
rational methods, you will always find that 
whatever your plans, whatever your 
objectives, whatever your slogans, actually 
the economy will be helping this discrepancy 
between the small-man and the big-man and 
the big-man will rule. So, I would say to the 
Minister of State for Finance that he should 
look deeply into these things and if Mr. Sub-
ramaniam's hope is based only on this 
foundation of agriculture and energy, then 
you will have to take very drastic steps to see 
that agriculture gives us all the food that we 
require and the agriculturist gets all the  help 
that he requires. 

Sir, after all agriculture does not mean 
only agriculture in irrigated tracts. Seventy 
five per cent of India's agricultural 
population lives in areas   which are rain- 

fed. Have you taken them into account '? If 
you raise the production there by even five 
kilos per acre, your food problem will be 
solved.   But nobody looks at them. 

People talk of Green Revolution. Sir, what 
is this Green Revolution ? 1 have all respect 
for my peasant friends in Haryana and 
Punjab but let them not forget the fact that 
eighty per cent or seventy-five percent of 
their land is irrigated. In r-rashtra, my State, 
only eight percent ofthe land is irrigated. 

SHRI N. R.    CHOUDHURY :   In our 
State... 

SHRI N. G. GORAY : You give us 25 
per cent and we are ready to take a Challenge 
that we shall produce   as much as you do, 
not   that we shall produce more than you: 
do. (Time-bell rings.) 

AN HON. MEMBER : Sugarcane ? 

SHRI N. G. GORAY ; We shall grow 
sugarcane. After all you also require 
sugarcane. We shall grow sugarcane. Or you 
say that whoever gets irrigation will not be 
allowed to grow sugarcane and that he will   
have to grow cereals only. 

SHRI D. D. PURI : Why not give a: 
remunerative price for cereals ? 

SHRI N. G. GORAY : Sure, I am with 
you.   But  what is the use of.... 

THE       VICE-CHAIRMAN (SHRI 
V. B. RAJU) :   What is the use of asking 
him ? 

SHRI N. G. GORAY : Sir, he is trying to 
win me over to that lobby. What I am-saying 
is that I am not against giving remunerative 
prices, but what is the remunerative price ? 
Let us sit down together and let us ask the 
APC. After all they are not antifarmer, they 
are not the stooges of the capitalists or 
anything like that. They are people who have 
to make a study and try to find out what is 
remunerative, taking into account all the 
factors and then come to a conclusion. 
Therefore, Sir, this popular practice of 
condemning bureaucrats and condemning 
scholars is not to my liking. Let us sit 
together with them, try to find' out what the 
truth, is, and if you come to the 
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conclusion that the farmer must get Rs. 120 
per quintal, 1 am not a man to grudge it. But 
let us come to some facts, some conclusions 
after due deliberation. (.Time-hell yings) 
This is my plea. Thank you. 

SHRI HAMID ALI SCHAMNAD 
(Kerala) : Vice-Chairman, Sir, Mr. Goray 
has concluded his speech pleading for help 
to backward regions and undeveloped States 
so that those regions and States also might 
come to the level of States like Punjab and 
Haryana. Sir, that was the policy of the 
Government also but what is the result ? Is 
the Government really allotting finances to 
the backward regions and States so that they 
too could come up to the level  of other 
developed  States ? 

As far as Kerala is concerned, Sir, we have 
gr>t the grievance that even the letters | that are 
addressed to the Government of India are not 
being replied to promptly by the different 
heads of departments here. That is our 
grievance. No proper money is being allowed 
to the States. 

My friend here called Mr. Subrama-niam 
an anti-Kerala man. But I do not call him an 
anti-Kerala man; Definitely not. Even my 
friends from Tamil Nadu ,do not call him 
pro-Tamil Nadu or otherwise. As such, it is 
uncharitable to call Mr. Subramaniam an 
anti-Keralite. Definitely not. Sir. Neither is 
he anti-Kerala nor pro-Tamil Nadu. He is a 
man by him.ielf, Sir. It is not fair to call him 
like that. That is very bad. As the Finance 
Minister who is in charge of finances, he is a 
responsible Minister. 

SHRI       VISWANATHA        MENON: 
Let him discipline in   his tongue. 
SHRI HAMID ALI SCHAMNAD : That is 

necessary especially for politicians. And he 
should go along with popular views. He should 
mend his ways. That is necessary. But 
definitely I would call him ' a friend of Kerala 
and definitely he will help us and 1 am sure he 
will have a soft corner for the people of Kerala 
and to people of other States also. Tourism is 
one of the main projects where the Kerala 
Government could earn foreign exchange. 
Today    Kerala    Government    is earning 

'oreign exchange to the tune of nearly 13 
to 14 per cent. For the whole of India 
this is the percentage but what is the return 
that Kerala gets, considering its population 
ratio ? For the intellectual people, high 
percentage of educated people, unemployed 
people to solve these problems what is the 
percentage of help the Government of India 
is giving to the State to come to the level of 
other States ? It is nothing. Coming to 
tourism, the second stage of expansion 
of Aranyanivas Hotel, Thekkady was 
taken up by the State Government on the 
presumption that the Government of India 
will share 50 per cent of the entire cost of 
construction. The Director-General of 
Tourism, Government of India, was 
addressed in Government letter dated 
20-3-1970 for their revised sanction for 
additional financial assistance. Further 
in Government letter dated 
21-9-1972 the Director (Programme) 
Department of Tourism, Government of 
India, was addressed to arrange to obtain the 
sanction of the Government of India for 50 
per cent of the actual expenditure incurred on 
the scheme. But no final reply has been 
received so far. The latest letter was on 21-9-
1972 but there is no reply to this letter. So, 
Mr. Subramaniam need not be blamed. The 
entire Finance Ministry was like that. So, 
what I say. Sir, special attention should be 
paid to the State like Kerala where we are 
being neglected for the last 26 to 27 years, 
since Independence. 

The other point is with regard to a soda 
ash project. The Kerala State Industrial 
Development Corporation holds a letter of 
intent for starting a soda ash project. The 
original cost of the project is estimated at Rs. 
13-50 crores and of this Rs. 117 lakhs will be 
invested by the Kerala State Industrial 
Development Corporation. This will be one 
of the spill-over projects in the Fifth Five 
Year Plan. Here also the Government is 
mum as far as the Government of India is 
concerned. 

Now I come to the formation of a sub-
sidiary company under the Plantation Cor-
poration of Kerala Limited for cultivation of 
oil palm. The State Government has 
proposed the formation of a subsidiary com-
pany   under the   Plantation   Corporation 
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[Shri Hamid Ali Schamnad] of Kerala 
Limited for the cultivation of oil palm in an 
area of 2000 hectares in Anchal Range. 
There was a big correspondence and 
ultimately it was followed by a D.O. letter 
dated 13-1-1975 from the Secretary, 
Agriculture, to the Agriculture 
Commissioner, Government of India, and 
another D.O. dated 20-1-1975 from the 
Minister (A & L) to Shri A. P. Shinde, 
Minister of State for Agriculture. This matter 
may, therefore, be pursued by the 
Government of India. 

Fishing is one of the important industries 
and sea food really forms one of the sup-
plemsnta^y foods for the poor people of 
Kerala. During the Fifth Five Year Plan a 
scheme of development of infrastructure in 
coastal fishing has been included as a 
centrally sponsored scheme under the 
Ministry of Agriculture (Fisherif ). A 
provision of Rs. 9 crores had b;en proposed 
by the Working Group of the Fifth Five Year 
Plan on fisheries y der this head for the 
country. Even th^in the Government of India 
have been reminded no amount has been 
released so far by the Government of India 
to this State on this account.   Sir, this is the 
position. 

Then, the Cochin University has sub-
mitted to the Ministry of Education, 
Government of India, proposals for in-
troducing certain courses in Applied 
Sciences and Technology in the University 
during the Fifth Plan period and to seek 
technical assistance for the purpose from the 
German Democratic Republic. Final 
approval of the Government of India to the 
proposals of the University is being awaited. 

So many proposals are being sent to the 
Government of India. So many letters have 
been written by the Chief Minister, Mr. 
Achuta Menon, and the Industries Minister, 
Mr. T. V. Thomas, to the concerned 
Ministers here in the Government of India but 
some of them have not even been replied to. 

That is the state of affairs there.    How can 
we expect   Kerala to develop and come up to 
the level of other States ?     I would appeal to 
the Finance Minister at least to be generous.        
1    should    not    even     say 

generosity, but equity and good justice 
would require that the Kerala people should 
also be treated well and the starving millions 
of people of Kerala should be alleviated   
from their present position. 

Another important matter to which I 
should like to draw the attention of the 
Government of India and also this House is 
with regard to the Emergency, the 
Emergency being enforced today and MISA 
being used miserably, notoriously and badly. 
I can understand if real smugglers, real 
hoarders whose presence in the country is 
detrimental to the progress of the nation, 
those who are encouraging smuggling, 
hoarding, blackmarketing and all that, are 
put behind the bars. They should be given 
the maximum punishment. I am not at all 
against it. But you will find many instances 
that are before us of many innocent people 
being punished and kept behind the bars. 
There is a feeling in my State, in Kerala, that 
MISA is being used against a particular 
community alone— that feeling is there 
today in the minds of the people, specially 
my community, Muslim community, that 
this law is used against this community and 
they are pat behind the bars. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : I think your Party is running the 
Government  there. 

SHRI HAMID ALI      SCHAMNAD   : 
But under the direction of the Government 
of India. Anyhow, Sir, I will come to it. If 
my allegation is false, it is for the Govern-
ment of India to bring out facts and figures 
—so and so was arrested, these are the cases 
against them, they could justify; 1 have no 
objection. Otherwise, my allegation, will be 
there, people will misunderstand. One 
incident I may quote. This incident has been 
quoted by Mohd. Koya in Lok Sabha also. I 
am quoting in this House. Last month many 
of the smugglers were arrested and there was 
one man Mahin arrested and put behind the 
bars. He wanted to come out on parole on 
the wedding of his daughter. He applied and 
there were verifications as to who was the 
bridegroom, whether the marriage was a 
fact. The police certified that the marriage 
was going to take place. So he was released 
on parole for   7 days to attend the 
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mairiage of his daughter. He would be s»n-in-
iaw, Mohd. Kunhi, a boy of 20-22 years—he 
is a contractor—went to the jail and executed 
a bond for Rs. 5,000 to get his would-be 
father-in-law and also his uncle out. He 
himself went to the Central Jail and got him 
released and brought him to the house. He is 
a contractor who had taken a contract near the 
Neleshwar police station and the bill was not 
complete. The marriage was attended by 
many, even by some officials. The funny part 
of it is that on the second night of the 
marriage, when this poor boy of 22 was 
sleeping with his wife—newly-wedded 
wife—the police came and knocked the door 
of the house. At 2 A. M. the inspector comes 
and gives warrant of arrest to the bridegroom, 
Mohd. Kunhi. I do not know how much he 
was surprised. Others were also surprised, 
and the village was taken aback, because he 
was not at all absconding. The same man who 
had gone to the jail and had executed a bond 
four days ago and got the other man released. 
And he was a contractor of the police station,   
Neleshwar  police station. 

He      was   the   contractor.    Everybody 
knew   him and I am   told the Police   Sub 
Inspector went to his house   and it was so 
manipulated   by   the  officials   under  
some vengeance and arrest warrant was 
issued and he was arrested   and taken to    
the Central jail.   Is it not harassment ?    
The Government must    have  some human  
considera" tions in doing such things.   If 
they wanted to   arrest   this man,   they   
need not have released     the other man.   
Why     should they   release   that man who 
was in jail ? He was released   so that he 
could   attend his daughter's   marriage with     
that   contractor of the police station.   So 
this is the state of affairs that    is going    
on.   Then what   happend   was,   Sir,   
after    our representation   he was released   
on parole for seven days.   He   never 
wanted;   but   the Department itself felt 
sympathy    for this poor   boy who got 
himself married and on the  second day 
when he was sleeping with his wife,   he 
was arrested.   This is not a story;    this is 
what    actually    happened. What  would 
be the    feeling of the mother of that  girl ?   
What  would be the feeling of the poor girl 
of 16   or 17 ?   These are human   feelings 
and     there should be   a human way of 
doing   things,   eparating of 

husband and wife. So, anyhow, Sir, I am not 
going further into the details. I want the 
Government to examine this fact. This is 
only one instance that I have cited and some 
of the local papers have given reasons for 
this.... 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) :    You   can go to another point. 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh) :    I feel pity for him. 

SHRI HAMID ALI SCHAMNAD : Local 
papers have said that he was arrested in a 
case in 1971 or 1972. Anyhow, if MISA, is 
to be used in such a way, what would be the 
fate especially when a man is to be arrested 
when he cannot even appear before the court 
of law ? The authorities executing and 
implementing the law should be not only, 
careful but overcareful in these matters. 
(Time bell rings). Do you want   me to 
conclude,   Sir ? 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU): Please. 

SHRI  HAMID   ALI     SCHAMNAD   : 
Then I will have to conclude.    I hope the 
Government      will  consider   how   MISA 
should be used and in what way it is being 
used and if these    allegations are   false, if 
the allegations that this MISA is being used   
against Muslims now.   are false, let the   
Government clarify it.    Let them give facts  
and figures to the people.   Let  them justify 
it.   When    we go to our people, they  tell us 
:   you  come from Parliament; Did you not 
represent   the people ?   Do you not see   
people being put behind   the bars ?   At the 
same time, Sir, the smugglers are not   
arrested.   Smuggling is going on. you  must  
have read    in   the papers from Mangalore 
and Karnataka,      about    the watches worth 
Rs. 30 lakhs being seized. But nobody  was     
arrested.    Only     the\   s^v/c the articles.   
These   things are   going   on in Bombay  
also and some innocent  people are put behind 
the bars.   Actual smugglers like Haji   
Mastans are even   now there in Bombay  and 
in different parts of the country but   they are 
not   arrested.   They are carrying  on their 
business and at the same time,   innocent   
people are arrested.   This may  be    
examined     by the Government, (   Thank 
you. 


